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Amendment Bi&l 

Surendra Mohan Ghose, Shri T. 
S�anna, Pandit Krishna Chan
dra Sharma, Sbri Raghubar 
Dayal Misra, Sbri Lotan Ram, 
Sbri Rajeshar Patel, Shri Lila

dhar Joshi, Sbri Narendra P. Nath
wani, Shri Bisakisor Ray, Shri
mati Anasuyabai Kale, Shri 
Harl V.inayak Pata&kar, Shri 
Manikya Lal Varma, Shri Ranjit 
Singh, Dr. Ram Subhag Singh, 
Shri Anandchand, Shri Hirendra 
Nath Mukerjee, Shri Mangalagiri 
Nandas, Shri Sarangadbar Das, 
Sbr� Hari Vishnu Karnath, 
Shri P. N. Rajabhoj , Dr. Lanka 
Sundaram, Sbri Baghubir Sahai , 
Sbri Uma Charan Patnaik and 
Shri Balwant Nagesh Datar, and 
15 Members from Rajya Sabha; 

that in order to ...,n.Utute a 
11ttin1 of the Joint Committee the 
quoram shall be one-third of the 
total number of MernbP.rs of the 
Join• Committee; 

that the Committee �ball makr. 11 

"«)Ort to this HOUR by the ltlth 
November, 1955: 

that in other respects the Rules 
of Procedure of this House relat
ing to Parliltmentary Committees 
will apply with such variations 
and modiftcat1on1 as the Speaker 
may make; and 

that , his House recommends t,> 
Rajya Sabha that Bajya Sabha 
do join the said Joint Committee 
and communicate to ,bis House 
tbe names of Members to b11 BP. 
pointed by Rajya Sabha to the 
J'oint Committee." 

T1- motion 10111 adopted. 

WUSTRIAL DISPUTF.S (APPEL-
1\TE TRIBUNAL1 AMENDMENT 

BILL 

TIie l)epaiy ...... ol ....... 
11111 .&bid .&U): I bq to move; 

'"nlat the em to amend tbe In
duatriat Dlsputel (Appellate Td- . 

bunal) Act, 1950, 'be taken Into 
conslderaUan." 

The Bill is a short <Ille and is In
tended to replace an ardinaDce whicbii 
wu promulgated on the 21st June 
1955. It is Intended to ensure speedy 
disposal of applications under sections; 
22 and 23 of the Indi:strial Disputes. 
(Appellate Tribunal) Act, 1950. More 
than 1600 such app:ications were · 
pendiq before the Appellate Tribunal 
towards the end 01! June 1955. While· 
the number ot applications flied per· 
month is near about 100, the rate ot ·  
disposal ranges between 80  and 85 . .  

Under the existing law, ever;y appli
eaUon has to be heard by a bench or · 
a tribunal consisting of at least two , 
Judges. The applications are usuall7 
of an individual nature reiatfnc to the 
�11tion of the service• of employeu · 
or some unauthorised chan1e1 in the:r· 
�onditions of service during the pen
dency of the appeal proceedin::s. 
The cases are oot really important: 

ough to merit cDDlilderation by two. 
judges of the Appell11tc Tribunal. 
The tune that the jud,ea devote 
to these, I think, .mBY with 1reater 
advantage be spent or. hearing ap. 
peals proper. It is thus in the inter
est of economy and speedy disposal, 
o! individual justice that the Appellate 
Tribunal and also a single member 
industrial tribunal should be empower
ed to dispose of such applications. It, 
is expected that this arrangement will 
bring about an appreciali>le improve
ment in the position both as regards 
pending applications and appeals and 
thereby ensure speedy justice to the 
workers concerned. As will be read.
ly agreed, in Industrial disputes it . is 
very much in the Interest of industrial! 
pea<.-e that the decisions of the Tribu
nal are liven within the minimum, 
possible time. The Bill Is designed to 
serve this purpose. 

Mr. Deputy-Speaker: Motion moved : ·  

'Tbat the Bill to amend the 
Indcstrial Disputes (Appellate 
Tribunal) Act, 1950, be taken, 
Into eomlderatlcm." 
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llat 'blllar CllatterJea (Seram· 
pen) : The Bill la really welcome 
0Dl7 lb IO far a, It aeeu to avoid 
Ullllec:ftUJ'Y delay in dilpoaJna al 
tha C8NI uader aeetlon, 22 and 23. 
At th11 matter relatel to tbe cban,es 
in tbe eonditlona of MrY.lce clurinl 

it.be pencleney ot appeal proceedlnp, 
It affeeta Use worker1 ewr)'Wbare. 
Althoulh the main dllputea are uacler 
eonllderatlon of the Tribunal, it 
Ja OUJ' aperlenca that IIDt onl7 ii, 

·111e Appellate °1'l'Dllma1 but aJlo ID 
the lower tribunal.I, durlnl tbe pend
ency of tbe appeal, all IOl1I of cbanael 
in aervice condltiona, dllebarPI, etc.. 
take plue and worlcera bave to 1118• 
yery much. The, have to to to tbe 
Vibunala repeatedl7 for that purpon 
tor 1ett.1n1 redresa. Theae thinp tue 
an u-lly lon1 time. So by 
provldinl for thll 1peclal meuure, at 
leut one problem of the worlcera II 

·ac,l'Nd. Bu& at the ADie time I have 
to 11y that 1lmply by provldinl for 
qulclcenln1 up the procedure of tbe 
dllpoaal of 1uch c.... tbe warlcen' 
lntenat1 will not be aerved, bec:auN 
the que1tlon 11 not almply one ri: 
quickening the proc:e11 or thl1 matter. 
1t 11 alao necelAl'J' to enaure S� 
1n tt.e proce11 of the dlapoaal of •uc:b 
""''"· In :he Art, aertton 22 doel not 
clearly lay down that dl11,1C1111l of 11udl 
-cue1 will be made after proner hear
lDI of both lldN, 
, [PANDIT TIIAKUI DAa BHAIIOAVA itl Chi 

lChair) 
What 11 mentioned In the Act I• 

· that In eaH the employer mall:ea any 
-ehan1e, In the aervic:e eondl· 
ttona of the emplo:,eea. he hu 
to do ao after 1etttn, written per. 
mlulon from the Tribunal. At l•at 
1 11:now the ca• or the Wen -.at 
Tribunal. There It 11 our ecmm;m 
experience I hat the dlll>Ola I of 1111eb 
-eUN doee not 1lw1Y1 takf! Into c:onal· 

deratton the Ylewa or the affected 
party, that Is, the worll:en. It la true 
Uaat aometlm• the 11enon concwned. 
11lat 11. the worller concerned Is ubll 
to ezplaln bb c:aaa in wlUnt, But 

·111 "917 rare c:elM the wor&el' la uked 
"IO s--t lllmealf before the Tribunal 
,.. tbe worlr.en' �tatlfta or 

AffleRdm«nt Bill 
c:oundl are asked to present themlel· 
ves before the Tribunal and ararue u.e 
eaae. Thill ls ffQ' common � 
enc:e at leut in Wat Benp}. I tldnll: 
this IOrt of VIIUeneA In laquqee In 
tbe Act 1bould be removed and there
fore, I have suaeatect an -dment 
that a proviso should be added ao that 
there may be I clear Pl'OVialon that 
the dl1P011l of all aucb cue, wlll be 
made after proper beuinc ln which 
both the partiea will be repre
Nnted. I do not know 
what llappem In other States, 
but at leut In Wat Benla\, u far u 
eur experience ION, workers er mplau, 
that the)' are not alwan heard, and 
even if the)' are beard, they are 
llmpb' uli:ed to .lllbmit their point 
of view and are not liven an oppor
tunity to pnaent tbemlelvea before 
the Tribunal to refute or counter the 

. ar1Umenta of the employer. 

I P.M. 

Sllrl Abld All: Th.II Blll concerns 
Tribunal or Appellate Tribunal? 

llirl Tullar Claatlerlea: 1 do nl'.'t 
know wbat happens In the Appellate 
Tribunal. 

lllrl AIIII AU: This Bill c:onc:e1"111 
the Appellate Tribunal, 

Drl 'l'alllar ClaatterJea: When this 
bappen1 In the case of the lower tri
bunal one can 11tel7 preaime that 
It Is likely to happen In the caae of 
the Appellate Tribunal allo. Tbere1ore, 
I want an exprea provision to t1l1I 
effect. 

There 11 another point which ls of 
more Importance. Thl1 BIil 9f'eb t<> 
quicken the procedure of disposal or 
cues under aec:tlona 22 and 23. This 
ii all rllllt no doubt, but the more 
Important thin, that Is In the mind of 
the worll:en ls not simply the neeee
.- of qulc:11:enlnl this particular pro
cedure. The WQrli:ers demand that It 
la n-ry to quicken the entiN pro
cedure ot the trlbWlal. What h•Pl*l• 
la thll: a dllpute Irias 1111d n 11 refer. 
NICI to I tribunal. Tbat trlbuDa1 Clvee 
aome award. After that tbe -ployer 
IPDNII to tbe Appellate Trlbuml 
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and then 7un IO on. So, tbe work-=• •v• to wui for • 1cml 
u 5 yean or 7 7ean tll1 tbelr cue 1a 
ftDallY dlspoud of. Therefore, It Is 

· DOt aimPl7 • GUNtlon of quickeniq 
the procedure of deallnJ wltb tbeae 
part!cular aect.lOllS, but the main 
JIOlnt tbat la to be consJdel'ed la the 
qulckeoia1 of Use procedun Df Use 
enUre trtbwaal machiDer7. I tblnk a 
time limit should be bed wltbln 
wblcb tbe tdbunal lbauld ID1sb Its 
activit.7. 

Why do we raise tbia question? Th's 
question la ralaed mainly becauae file 
aperlence of tbe workers 1a that al

. thou1h the main disputes are pend-
' Inc before the tribunal all aorts of 

dlsmis•al dlacbar,es, cbanp of ma
ditlons of service etc.,-that II µn(ler 
sections 22 111141 n .,.....,r. They oc
rur repeatedly and tbq occur one 
after another, In such CIIH9 Ille 
workers are fed Ulp. Therefore, as 
lon,r as the tribunal continues Its work, 
,.ear · after yaar, fn .s>lte of tbe maL'l 
point• of dlapute befnl undar conll
dera·. ion of the tribunal this 1ort or 
additional trouble 1a faced by ·the 
warken and tb� are reall7 fed up 
with it. On tbe other hand the law 
of the trlbunal ties down the workers 
to certain conditions. 'l'be workers 
cannot 10 on strike. The workers c� 
not do anythina they like for PttlDI 
relief. So, on the one hand throu1h 
the whole procedure of the tribunal the 
workers are tied down to certain 
very strict conditions and on the 
:,ther band the emplo:,er11 take the 
opportunlt,, of barastn,( · them, dls
cbarlfnl them 1111d r.hanetn1 their 
aervtce condlU.om. These thin.. IO 
on and therefore tbe workers 
feel that unleu there la R time limit 
set for the whole proceu of : he tribc
nal, It fa really very difficult for the 
workers to feel the beneftt of the tri
bunal. The main complain.: nf the 
worke!'S II that the whole r,roresi. of 
the tribunal machinery la slow. Ro 
doubt. the tribunal Is doinl 1ome 1ood 
work. but on the other hand It 11 11v
fn8 the empl07ff a free chance to 
victimise the workers under r111y plea 
wbatsoeVer for 1'9'hlcb the wnrken have 
to ,o to the � lbunal asaln to leek 
209 LSD--3. 

protecUon. Tim 90l't of thlq IGell 
OD. 

lllrt Veenawua7 CMQlll'Ull-Raen
ed-SCh. Cutu) : ,sir, there II no quorum 
In ,tie Houae. 

111d T. IL Vllul ... fKbammam.1:  
Eve17 day tll1a ta tile lll'f7. 

Mr. Cbalrmaa: I am r!nllnl the bell. 

Now there 1a QUGruat and the boo. 
Membs SDaJ' coaUlwe bl8 &peeda. 

8brl 'radar � lb luc 
aoint II abaut 11C11De bale pollQ. n 
fa true that the Bill .... to do IOID8 
,ood, no doubt, but lll7 paint Is: when 
the mafn questkm of continuance o,. 
abolition of the Labour Appellata Tri
bunal II there In the CGUDtl7, wb7 
not briq in a more compnbemlve 
BW lmtead of bl'iqfns \hll piecemeal 
lellllatl.on? Todq tile wam... all 
ewer the countr7, hfflpecUve of their 
political opinion-the A.t.T.U.C. 
I.N.T.U.C., Hind Mazdoor Sabha, 
U.T.U.C.-all demand tbe abolltlOD of 
Labour Appellate Tribwaal.. In judai,q 
� main luuea of labour dlaputea it 
take, aucb a l .. allstlc vi9W Pd avoid• 
the view of IIOClal jUlttce that In majo
rity of cuea the dedalon of the Lab
our Apellate Tribunal has been to turn 
down the award of the loww trlbuDaL 
Therefore, fn the p1'8Nllt ccmUtlonl, 
all over tndia, the opJnlon of labour 
1a a1almt the cont1nuance of tll1a La� 
our Apl)ella'te Tribunal. I lmow fn 
Bombay all tbe different trade union 
or1anisatiom united and held meetlnp 
where the,' UD� pUNCl a 
ntsoluUon that tbe Labour Appellate 
Tribcnal ahould be abollsbed. r lane 
received nporta that In Bombay all 
lawyers connected with labour c .... 
have boycotted the Labour Appellcte 
TribunaL I know ID tripartite commtt
tee. also tbfl quutlon wu raised and 
the;y are of tbe view that tbe I.11bour 
Appellate Tribunal llhould be abolilh
ed and some substitute ahould be found 
out becacse the Labour Appellate Tri
bunal deai. with thfnp In 1ucb lepl. 
latlc manner that alwa71 · ,oea 11111,lmt 
the interests of the workers. The Labour 
Appellate Tribunal award w alwa,1 
been to turn down the lower trlbumtl 
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award. Therefore, It ha1 been the 
practice that onl7 the emp'°"'9"" WO 
to the Labour Appellate Tribunal for 
tbq fNl that b7 IOllll to the Appellate 
Tribunal they will set IOffla relief u 
the Appellate Tribunal by praetlee bu 
lhown that it, award will turn c1owD 
the award of the lower tribunal. 

It 11 not only the enUre labour ('Ill• 
nlon whlc.'tl 11 a1alftlt the "Ontlnuanee 
or the Labour Appallllte Tribunal. bin 
I know that the Government clrele 
II alao eonalderln, whether thla Lab
our Appellate Tribunal llhould he 
abollahed. I am told that In -
eommlttft the OoYemment 11 eomldtlJ'o 
In, tbl1 quelt.loo. Therefore m1 qu..
Uon 11: when that balle queltlon II 
undar eon1lderaUoa of Govamment 
wh1 not brln1 In a eomprehenalve 
Bill aboll1bln, the Labour Appellate 
Tribunal and brln,tn1 in aome tub
ltltute or whatever propo11l you have 
,ot In view? Why brtn1 In tbl1 piece
meal lell1l1tlon wbleh dou not touch 
upon the main problem and which 
doe, not 11tl"1 the l1bo,1r! It don 
not 1olve 1 be main question that b11 
arlaen In eonneetion with tb1 l.abour 
Appellate Tribunal. 

Therefore, 1lthou1b I welcome tbll 
Bill 10 far II lt IOU, 1 feel \bit the 
GoVfflllMnt lhOllld conalder the 
whole queltlon, the b11le quelt.lon of 
tbl1 Labour Appellate Tribunal, and 
do 1ometbln1 with re1an:I to lt. 

• • •  '"' <.- �> :  q It 
rilil'e fw qt in w k,n am f. 
fflllT ff' ""'"" '""' ( ...,. - "' 
"' ll'll'W � .,. wntw.t 111ST ..... 
'-' """" """ • "' f "" ffl hn! • 
� ffl 'ff � � ., rri t. "' 
iwhi/iliii � ... � � f "" "'" "· .. ....  '-' � � 
'""""' f .t't " ff rt t "' � • 
t1r � 1!t ;,;,n v � n wr wm 
f I � � �  qf f1T ffl 
m hrf war f  

Amendfflelflt Bill 

w..t ll"1t • .. ..., fl1 i « 
m .r W awm "  qf tarnr • 
qt ffl .  '-' .... t1't ... .  � 
nf Wllffl f I .. llfllf' If' ffl • If 
� "'· If • "' "" If W'[ " "' 
fll ""'ft. ffl � .... I If' 1IPf1ff 
( "9 q lt tff if' � - - "'  
t m � � f � tri nffl  
� ...., � .&.f' Ill .n;t .., 
•Nll41 .. , f I ffl q"tft .nr 111t f W 
t. � .. """' - f "" � 
� .. ... ..  f, ffl nit .. 
'" llltf !If"' � ""' i • '
ff � .. ifhrn,•nr i wr-tr .ifn 1 

In' .. '" I'll' wfri , "'  tt,� ..... 
IIPlll'n ... .  !If"' � "" """ f 
...,,. W'[ � ., "" Qr .rt "' 1ITf1II' 
f/v 11T ffl f t. "* � ff f I irq;t 

.......  � _, . , .,.  "-' 
..it. ffl � f I _.. ininf If' J1' 
fn' � .it 9' ffl 'll'f 1QllT I .. 
..ft ffllPI' f I � 1l1I IT4IT 'lft.r qf 
, ..,,_ ... Q"'1' 1'l1ff f t. � .. 
{ff � q;w � thft f. 
"""- � � .ti • m ll't 
� qf ""· "' � 1'ffl' f � 
{ff """ tt '1N If!: q • '!IT-ff � ( 
t. � llt ift q;w � qf f ,  
m � ift � f ffl n "" 
""' � "' q..t t.rr m i  � 
qf wn Wlllli. � lit fl.fife'"'" qf 
1'1'1 ...t, � lt qf  � ffl � A  
t. tr,q n-' � ;i- 'f I � 
q � � W'f1II t. � wq, • 
wt. � � .t.= al' MIT <lllffllr d � 
,. \IIIV m 1t �. m V1l1'!I" • � 
� IRT  � I ffl � � 
� .,.. '" � .., ........... 11 ,. 
fflf.1r 411 hw '("5 ..,., " "1111 • 
� lit � � l"1ff , . ...  



9757 Industrial Disputes 9 AU(;iUST 1955 (Appellate Tribunal) 9758 

� � � m f , � 3Pra  ll' 
� � it � Q'QT el7JTIT � qieyT � 
� � cfiili<lliil� &;t '3ITT � � 
t'ira" � � � �� I 

� � ?,;: �-ief{{. � � ll<f, � 
<l<Rr � � � � � � �  
� � � 3f1ra lf � efffl m � 

lfiHtrn � � fjT 1fi I ffi if"eft 
� � � <ni t � � � � 

I� � mm it -rrff t '3ITT <ffr qi � 

;am m � � q/:t11?rt<1i � t '3ITT 
� � � � � m\T qi � 

� ll' � � , m �  arzy 
q/:t11?,1<1!

0 
� � cfiT-'IT � f I � 

� ffl« "'·6,'4·0 ;:fhi m mmfl c6 � 

� � �  � m � �  � 
� <6 � in '31m � crrm rl. 
m rn � c6 � � ?c;; 4111i! lf � 
� f 3Ti'nr7fPfITT � � M ll' � 
cT"flT m � � m -qr � � m t 
m � c6 � m :j{af � qiff �  

cref '3ITT � � � <ffr m m � 
� � f 1 � 1f' l'.RT � tl  
<; H6:'llf

f � � � qi � � �  

� rnfirc n.cf � m � � &1T 
ttm m tl Wli' qif � m \1{ffi ?+rn

� � '3ITT n ll' '3"mf � m 
� m � t , lf' � ( �  � 
?c;; ·�RI. qi "cfiTTOf it m � � 
lf ;aro-.:ml:f � � m f I � � 

� � t m Q[q; � m t. �  
qif � <tIB 3ITT � qif � � 
� � � ir � t , � tl �  
ffiTfr qif � <ITT � m � <fii 
� t. <fil � m t � �  � 
<Ire- cf>'r f � ;;i.r � -� � c6 � 
�� <6 m:r � m � cfilf � � 
� nra;n � , � <l"il m � 

m <ni � � � crrn t. rn m 
� � m "1Rf f ,  

Amendment BiU 

lf' � � � � m-r cfi"ntl ii; 
3ITT � rnfirc <Ii w � � � � 
� rn � m � � � I �  
� qi mlf � � � �  <lit 

� � ( , 
Shri K. P. Tripathi ( Darrang) : ·1 

rise to welcome this Bill. The di i 
culties before the Appellate Tribu1 1 
which led to the drafting of this Bill 
and the earlier ordinance on which 
it is based were fundamental . It is 
one of those Bills which try 'kl speed 
up the procedure before the Appellate 
Tribunal. To that extent, this Bill is 
welcome to us. 

We know that under the law which 
exists, when any reference is made to 
the Appellate Tribunal er the lower 
t!ibunal and when that reference is 
pending, within the pendency, the 
employer is prevented from making 
any change in the service conditions. 
Similarly the workers also are pre
vented from going on strike. This is 
mutual. Now, what !iappens is that 
in practice the employers make changes 
in service conditions and the workers 
have to go with petitions to the Appel
late Tribunal or the tribunal under 
which the reference is pending. Some
times the number becomes so large
as figures were quoted by some Mem
bers-that it becomes impossible either 
to dispose of these petitions or to deal 
with the substance of the dispute in 
issue. Therefore it was thought neces
sary and I think it has been done well. 

But the problem before me is, why 
has not the Government felt it neces
sary similarly to tighten up the pro
cedu�e of the tribunal and the Appel
late Tribunals in other. spheres? My 
friend over there was quoting certain 
instances in Bengal to show how tile 
procedure -is so dilatory. After all 
what was t'he necessity of these tri
bunals. These tribunals were set up 
to remove disputes between the parties. 
The way in which -.'hese tribunals have 
developed has shown abundantly clearly 
-and I think the Government itself 
and particularly the Labour Minstry 
is convinced-that instead of setting 
disputes, it has become the habit 
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Of the u;bunala to promote and create 
dllpute. and malle tbl cUlputa (Nlrliat. 
It le tor tbl1 reaaon that the tdbu
nall, lnltHd of be1nJ diapmun of 
juatlce, have become cauaer, of dlt
puta. There bu been no peace In tbe 
lnduat17 aa w .. vlluallled. After all , lt 
WU dedded In IHI and earlier that H 
waa _.,,. that there •ball be 
peace In t11e lndllltr7 and tllat tbla 
country mllht be reconatructed. That 
peace baa come becauae t.be worll:en, 
lnatead of tak.ln1 to the 1oel or tbe 
path of atrill:e, have taken the path 
of adJudlcatlon. But the adJudicatlon 
baa become 10 coatly and ao dilatory 
that in one adjudication It hH taken 
three to five or even Mven 79ara for 
raacbln, a Nttlement. You know that 
one adjudication la bindln, on'7 tor 
one YNr, Wb.YT Becau.e the di. 
pute betwNn the emplo7er and tbe 
worker, when It arS-. arllel like a 
ftn and It baa to be quelled quickly, 
In pro1re11!ve aoclety In all other 
countrle1 of the v.'Ol'Jd, It ha been 
round that a dlapute need not be ..., 
Ued tor ever. It' II quite enoup It 
It :, aettled for one Year, Al a matter 
of fact. the trad!Uon la that there II 
an annual contract bet- tbl em, 
p101fl' and the worker for one :,-.r 
\:lnder wblcb \be workera work. Thia 
la ,eneral17 betwwn Lhe trade unlon 
and the empJ.o:,wa. So, tbl eontract 
la for one 7NI' and the dllpute bu to 
be 1ettled Qulckb' for ona ,-r. If 
tor a dllpute which bu to laat for 
one :,ear and bu to be ..Wad within 
that :,ear, anen :,nra ara taken tor 
the P\ll'IION of Nttlement. tha, It 
muat be aald that the macbinerJ' hat 
tailed, What ta the u• ot creauna 
a macbln.,. whlrh tal1a to f\llftl die 
JMIIONT It the Government or the 
Minim,, la eonvlnced that tbla ha 
tailed to deliver the ,ood1 In the WIIY 
In which It - deaired, then It WIii 
lta duty to ba._ come forward with 
a better and a more CllfflPrallalllve 
Bill whlcb would have met the pul'
po,e; but that bu not been c!OM. 
Al my friend wa1 1111ot1111, - tile 
1.N .T.U.C. haa Pined a nsolutlon In 
Bombay tor the aboUUon of ta ap
pellate tribunal. It ffl8T be na1i1e11 

wbat bitter fee1lnp have bem c:reate4 
bJ the "87 In wldeb the appeDate 
b'lbunala have fanetloned. Tbe ap
pellate tribunal baa shown a ccap)ete 
lack of Underltandinl of labour pro, 
bleml. When the Bill for 1hla wu 
bein1 moved eerlier b7 8bJ'I JasUvan 
Bun, lt WU laid that spedall7 trained 
utbunala would be co111Utu&ed; but 
that baa not been fullllled. We bave 
eome to the conclusion that the bi
bunal1 have functioned without under
atandtn, wll,at labour problem II, wbat 
labour econ111n7 la and what lnduatrlal 
economy la. Tberefore, 111ch a -
lution ha• been P91Rd. I do not know 
what the Government thlnu about this. 
SometlmN from tbe dlacull.lon, which 
we have had In the Joint Comultaave 
Board, - felt that nen Government 
wu convinced that the appellate tri
bunal lboutd ,a. If that la ao, I do 
not lmow why the Government bu 
delayed the abollUan of the tribunals. 
It 11 said that the emplo:,en are 11'7-
in, to Influence the Government not 
to abolllb the appellate tribunal, aJ
thoqb the Government Is convlneed 
thet It lhould be abolished. 

Ill', Cllalnua: Order, order. I do 
n� want to Interrupt the IPffCb of 
tbe hon. Member but It appears that 
be 11 b'affl'llnl ,rround wblch la not 
covera,t b7 this Bill Tbla a:u hB3 
.,.., llmlted acope. It onl7 men to 
proreedlnp before the appellate hi
bunal under NCtion 22. U the appeal11 
Wfte not pendlftl, thae proceedln111 

would 110 to the ordlna17 trlbunal1. 
Tbe acope ol 1hla Bill 11 wry limited, 
but the bon. Member has t raversed 
much broad!" pound. I would request 
him to confine btmaelf to that artual 
Bill before the Houae. 

Drt IL P. 'flblaW: I was just 117-
lna: ro arsue that the cue for the abo
lition of the appellate tribunal ha 
been made out all over the COUDtr7. 
I was also '11fa1 to arirue tllat Gov
ernment N9DI to be convinced that 
It should be abolished and I wu 
ques:lontq the Go'Pl!l'lllllmt u to 
•h� it ha1 not brol."cht a Bill for the 
abolition of the tribunal ltaelf lnltead 
of tr1iJII to apeed up the proc:ecluft. 
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Mr, Claalrmaa: That ls the objec
tion. 

This Bill onl7 relates to proceedlap 
under MCtioD 22. ll there wu no 

- appeal peadlDI, then It would so to 
the ordl.Dar7 tribunal. We are oDl7 
coacemed with delays etc. In reprd 
to JWoceedJnp under NCtlon 22. 'Die 
broad question that appallate tribu
nals are uaeleu and have not worked 
well la not 1ermaoe to the dlscuu.loo 
IO far U this Bill fa CODc:emed. 

11m It. P. '1'dDaild: Are we not 
entitled to draw the at.tealon of the 
hon. Minister to the fact that the ap
pellate tr:bunal has not worked well? 

Mr. Cbalrma: It may be an Im
portant matter, but it la not wit.hlD 
the scope of the BUl. We are coo
Bned to the comiderat.ion whether 
there should be chaole In the I,owetl 
of the appellate court, 10 fas u pro
ceedln11 under sectloo 22 are coocem
ed. 

1111d C. IL Nair: It ia qUlte rele
vant to the subJeet. 

Mr. Cllalnua: It Is not relevant; 
relevancy in the Bill Is only to pro
ceedln1s under section 22 peodlnl 
before the appellate tribunal. The BW 
only says that these Pl'oceedioas my 
be decided by Judaes littiDI linelY or 
m117 be made over to the tribunals, etc. 

Sbrt It. P. 'l"dpatld: I uodersta:ad 
that the hon. Chairman ls not rul1nl 
that I am not entitled to refer to thia. 

Mr. Cbalnua: l have myael.l al
lowed. the bon. Member to have bis 
sa7 on the matter, but l would requeat 
him not \O dilate too much upon this, 
because 1peaJdns Jesally, the question 
only relates to the powers of the ap
pellilte tribunal in comiderlnl appli
cations under sect.ion 12. 

Sllrl Debenar Sarmah (Gola,bat 
Jorbat) : M11,1 I invite tbe attention of 
the Cha:r to the Statement of Object& 
and Rea.sons of the BW whlcb reads: 

" . . . . . .  With a view to 1lvin1 rellef 
to the Appellate Tribunal and 
ensurinl upedltlou1 dflPOIBl of 
tbe applicaUcms, It ls prc,poaed to 
amend the Act . . . . . .  " 

AmendmM& Bill 
Mr. Cllalnua: TIie nfermee I 

only to disposal of appllcatioaa under 
sec:tlon 22. 

8lld De ....... lanlall: My friaad'I 
contention Is that wbeD tile appellate 
tribunal itself Is abollsl:led, tbeN Is DO 
question of liVUlS relief to It. 

Mr. Claallman: I quite undantaDd 
that point of view. It Is cml7 with a 
view to accommodate the ban. Mem
ber that I bave allowed b1m to mau 
IO many- remarks. 'Otberwile, atdetJ7 
1paakinl the abolition of the appellate 
tribunal is not relevant to this Bia 
Here we are cmq concerned with the 
limited qumtion reprd1q applloatJans 
under section 12 and oot with the 
broad queation whether the awellate 
tribunal should be alloWIICI to remain 
or not. All the 1ame I llave allowed 
him to bave bis 8117 on this JDAtter, 
u he bas aot anyth1na to say about 
the disposal of appllcaUnns under NC"
Uon 12, be Is quite welcome to do m. 

8Jlrt C. IL Nllk': Tbe Bill ls narro,,; 
enoup; and the Cba1r Is mulq If 
further narrow•. 

811rl It. P. TrlD&W: The Gr.vernment 
have now come forward witb a 11111aJl 
BW amendiJII aectlon 22 and 1a-tlon 
23. The demand before tbe countr7 
was abolition of the �bunat. lfatull
ally, therefore, the worklne class ot 
the countl')' ma)' conclude that lnatead 
of abollahln1 the tribunal, the Gov
ernment have decided not to lf)ollsb 
it, but merely to tl,rbten the proce
dure. It Is ver7 clear that If the COY
emment bad come to the candualoa 
that It should be abolish� In that 
case, this BID wou� i have been one ot 
abolition and not of slmply tllbtea
inl the proc:edure. Aa aoon a• thia 
BW ii paued the reaction of the wor� 
Int cla11 would be that the Govern
ment does not want to abolish the ap. 
pellate tribunal for which a demand 
bu been made unanlmnuslr b,- all 
worklns clauea. What will be tu 
result? The result will be dlaap. 
polntment, wbfcb tbe Goftrnmmt 
wants to avoid. So far u I 11:now, It 
la not tbe lnteatlcm of tbe Govern
ment to 187 that the funcdomns ot 
tbe appellate trlbumd bu bee all 
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UJbrl K. P. Trtpat.bA) 
rl(ht 01' It ha1 IUCCeeded In achieving 
the purpo,e for which it wa, Mt up. 
'l'bsetore, 111 brinlinl tllil Bill, tbe 
Oovemment ii clef•tin1 iu own 
policy to IOffle extent. 

llarl llau&I (JbaJjar-Jlewarl) :  Wbidi 
po11c77 

&11,a IL P. Tl'lpatld: The policy 
of lndu1trial truce and peace upo11 
wtilch J'OU are a,reed with ua. We 
are toptber bearinl the burden of 
thil eounh'J', to reach btper and 
hl1!:rr 10111 of production. J am told 
that laat month tha produetton tarpt 
WU 1111, 'l'bat WU a VOl'J' bllb 11,ure. 
So far •• pro,reu ii concerned, -
and the emplo,er, are 101111 forward 
at conllderable ,peed. We are uklnl 
care of the aide ot production 1n jbl1 
countey; but Oovemment ha1 lo take 
care of the dl,putea. Oovermnent baa 
tailed to take c:are of the dllpute1. 
Why ha1 it talled? It ha1 tailed i. 
-,auN It h•• not provided tha rllbt 
tort of judicial procedure. When there 
la l demand for the abolition of tble 
t •. , unel, It 1hould be conaldered. 
The declalon, are pendin, only tor one 
,ear ; attar that tba worken and tha 
emp:oyera are free to nqoUate or to 
come to dl1pute1. It 11 not like the 
civil cue where we want a 1ublllaed 
declalon for ever In peroe\ult,Y. 111 
modern 1oc:lety , nobody bellev• that 
property la peroetual.  There waa • 
time when 1n clvU law proper'1' wa1 
held to be perpetual; but in the lleld 
of lnduatrlal relation,, our relatlona are 
qulcklllverllke. We want a quick 
dec:ltlon for one yaar. We do not 
want an eternal decl1lon. Therefore, 
the ve17 id• that there abould be 
unlform.lt:, In lqlalaUon or dedaloiil 
s, wron,. Tben cannot be An.J' unl
formttJ'. · Tbere ii onl:, a qu..UOO ol 
temporary aettlemenl The cllaputlll 
betweea the employers and worllsa 
bave been vezy well deacrlbed ln the 
tunoua book StrUe by Galawortll7 
where the lllbt between the emplo,er 
and tbe worker IOII on, boUl llll 
t1nd, aleep to1ethar for aome \line and 
then •Illa the:, t ..me aDcl fllht. 

Dat ..... : Tllat waa 111 the 111\b •tur,. 

Drl IL P. Trlpaat: I am quotlnl 
the lltb eeatury becauae we have not 
yet 1ot out oi the 19tb catu17. 

llarl Bumi: Qllote the 2Dtll c:mtm7 
wrlta-1. 

llllt IL P. 'N9atld: Ia the IOUl 
cmlur>', the only lhiDI la wa bave 
- to the tribunal.a. lmtead of 8pt, 
- have the lawyen. 

By brlnlUll ln tbi, Bill, Government 
have brouaht in rather a halt-hearted 
meuun. WIiy It bu been so, I do 
not know. I am told that a sreat deal 
of lnllu- r. belDI •erdled ti,. tbe 
employer, oa the "Jovermnent. For 
UIJa ll'IUOD, tbe \.klVenmlent have 
llowed doWD tbeJr labour lqblatiun 
pro,iramme. 

llarl Allld All: No, no. 

1111d IL P. 'l'd9atld: If that .II IO, 
I am sorry. 

1111'1 AIIW All: Be bappr, It 11 not 
IO, 

lllrl Buaal: The boa. Mlnlater aays 
It la not so. 

111d IL P. 'l'rbldd: I hear him. It 
la true that the amount of labour 
lalrlalatlon which wu put throuo 
1aat :rear ha far abort of the necea-
11\J', You will realile that with refer
ence to the re..-,lutlon of Soc:la1iltle 
pattern ot society, it wu expected that 
a ,reat deal of labol&r lqulatloa w"uld 
he comlnl forward. But, no labour 
18"'1atlon la comlq IDlward to Imple
ment that ,ro,rmnme. Tllat la a ma� 
ter on which Government themselves 
ha" come to the conc1uslon that some 
thbap lhould be doM. But, nothlnl 
hu been done. 1n the Joint Consul
tative Board, which II a part err tbe 
PllJlll.lna Commlalon, It bu bNn 
decided and dlseuued as to how the 
Labour Appellate Tribunal abould be 
abollshed and bow the lll'ovlllODI In 
eec:tlons 22 and 23 lhould be amen<W. 
Bul the Bill bu not bem broii,ht to 
carry out thole UllellClmmta. althoufh 
they � have bem 'ff67 ..,..._ 
to lhe preaet altuatloa tn tbe caun
try. Why bu it not come? That qua-
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tlon automatlcally arises. Why ba.3 
not the abolition of the appellate tri
bunal. whlcb has been decided in thllt 
Board, corne before the House. 

Sbri BanreJ· Whlcb Board ia th11 
hon. Member referrin1 to? 

Sbrl IL F. Trlpathl: Therefore, I 
personally feel that the lnftuence of 
my hon. friend, whatever my hen. 
freind ma.Y say, the influence of the 
employers haS, \.0 some extent, had a 
moral effect on the Government. 

Shri Bansal: I can a:ssure you I do 
not employ a slnile person. 

Shri IL I"'. Trii,athl: Why baa there 
been a bold-up of labour le11slatlon? 
That is Uie question which we the 
worklnl c1asses are aaking today. Fer 
instance, there is • ,reat demand today 
for the amendment of the deflnition 
o! •worker'. Recently, journalists have 
been broueht withln the purview of 
'workers'. I bave got a telegram from 
Ben,;al and Assam aaylna that . the 
doctors worldnl in the plantation, are 
beinl excluded by 1.he tribwuw trom. 
the bonus award because the:y are no't 
workers. U this is done, the union 
ibelt may break. I have brouebt this 

. fact to the notice of the hon. lW.niater. 
The doctors themselves are comina on 
a bil dep11tatlon to the Govenu:nent 
here. What is the position? The 
deflnition of 'worker' bas not been 
amended. I aued the Government. 
Government say, 7e� the dellnltion 
needs modification. But, I am told that 
the· employine Minirtriea of the G,,v
ernment of India are holdinl back thl"} 

lesislation. That la unfair. The de4-
nition of 'Worker' was made at a time 
when the 1:0ncept was different. To
day, the ·conception is different. TodJy, 
tn terms of the present concepi of the 
word 'worker' u the Labour Mln1au7 
of the Government of India think, le
slslation js to be broulbt in. That 1a 
not be!� done. That amendment 11 
not comlnl- What la boldlnc it up? 
The workers feel that aomebody 111 
holdln1 uo that lellslatlon. That 
question ls ·not answered. 
· 

There are a larfe number of other 
labour 1e,lslatlom whlch are nec:a-

. aar,'. I can flve ll 11st. All tut JI 

Amcndme-ni Bill 
held up. Enn the law which has been 
dratted by the Labour Ministry with 
reiard to !ndu.trial relationa is be1D1 
held up. That has not :,et aeen the 
light of day 1n spite of the fact that, it 
wu promised b7 the erstwhile Labour 
Minister. What is holdlns It up? 'l'ha1 
ls the questlon. Therefore we draw 
the at.tentlon of the Government of 
I11dia to the fact that the woddn1 
classes of India feel that 1'bour lelis
la tf on has not been ,tven sufficient 
priority and therefore delayed. The 
workinir classes further feel that there 
are other Ministries whlcb are inter
ested in thla hold up, and are preven
tin1 this le,islation from cominl up. 
We hope that the Government would 
consider this and would not brinl In 
lefislatlon in tbla piecemeal fashior., 
but would tackle the labour problem as 
a problem, not 1n a legalistic way, 
dotting the l's and crosalnc the t's, 
so that the problem itself may be solv
ed. The relations between the employ
ers and the workers ls not a letrallatk 
one. It is a live one. It has to be aolved 
as a live problem. U anybody th1nlu 
that tbls problem can be iaclded bJ' 
a le1allsilc approach, then, he la .� 
taken. I tblDk I am apresai.Ds the 
views of the worldn1 elaues of India 
correctly. · I hope the Govermne.o.t wW 
eive it due consideration and tz,y to 
change,_ their letbara and brine for
ward comprehmalve lelWation for 
which we are wait.lne anxiously and 
with considerable pain. 

Dr. Jabooa& (Medak) : I whole
heartedly aeree with the previous 
speaker ln all the points that he bu 
raised. I won't so into the que.Uon 
whether lt ls witbin jurudictlon to 
raise the lutle whether we mould have 
abolished the Appellate Tribunal or 
not. I onl7 want to draw :,our klJSd 
attention to bow alowl7, if at all it 
moves, leslalatlon or improvement in 
leslslatlon with re1ard to labour pro
blems, moves from issue t.> luue. 

In 1922, the Govemmeat of Bombay 
formed a Labour Dlapute Com.mitt. 
under Sir S&anley Beed. Th4'D, the 
Gcmmunent ln.trodueed a BW 1n 1923-
1824. The Central Government inter
vened and aid that they want to make 
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it a Ceatn1 111bJeet. and It took tbam 
llve 7ear1 to brine the Int ladustrtal 
DltDu&ee Ad ol ltzl. Tbet Act WU 
tolllld to be atnoldlaarU7 detec:tlve. 
It took 18 )'Nr9 to alter tbat and brinl 
In anotller Act .ID 1114'7. I 1ball Jlllt. 
1how, chronoloclca117, bow loq It talu!I 
lor an improvement to tau place. 
Tben, a Select Committee In 1810 made 
propoaala and tha we bad the llldua
vial Dlaputa (Appellaw Tribunal) 
Act of 18IIO. Tlam, the,- found tbat 
there WU a bJt lae\ana, l'bil lndua,. 
trial Dilputa (Appellaw Trlbllllal) 
Act ol 18IIO bu failed ID Neb a WV 
that the entire worldnl c1...., no 
matter to wbat catetorT 11nd what 
politJcal penuulGD tw ,,.., beklal, 
bava nld that It II not worth It and 
tbet It la a wute of time. I am not 
ralaln1 tbet lalue. II thll Government 
brlnp In U1J Improvement. evn 
tbou,b late, we bave to exam.Ille whe
ther the lmprovament that ii propond 
In thll lnduatrlal Dllputa (Appellate 
Tribunal ) Amendment Bill of lHII II 
1ucb a remarkable advancie that we 
mould welcome It with open anu. 
Tbat II the onl7 qulltiola. 

The fact la tlm. It bu bkan now 
llve , .. n. Once a law II pUlld, It 
t.ak.. a terrlllca117 lonl time to alter 
It eY6D H It II abaolutel7 rotten. We 
mu1t IN whetb• thl1 11 pln1 to do 
a ,r .. � d .. l of 1ood or a talrl7 1ood 
deal of 1ood which will be a«ept. 
able, useful and practical to work
en. U It II IO lood, I am aolnl to 
welcome It: but our experience 
dloWI that thll minor amendment 
11 not IOlns ._, alter the bUlc dUllcul· 
ty. And tbe bulc dllllcul\7 11 th1r. that 
the labour problem bu many faceta, 
and then problem, have alowly and 
1teadll:, aet'Wllulat.cl. There have been 
varloua ruUn11 and declllon1 In van
ou1 courtl of law and I find today that 
one book ha, triad to Incorporate and 
mike ,enae out of a lar1e number of 
IIOlated decl1lon1 and rullnp a1 to 
what a labour law b11 to be. It II 
not ffr1 llkeb' tbat a!Q' la""' lcnow9 
tb- thlnp unleu be ltudlw them 
apeclal17. It. II not llkel7 that a m..-, 
vate or allJbody appointed on Ulla 

Labour Appellate Tribunal II awue ol 
Ulele enonDOW1ly laqe number of rul-
1.np and tbe tblno that have 4:r71tal
lllad o.:t of them. Therefore, If tbe 
tribunal II formed in auch a wa, u 
to metll thil cWllculty-tbat ii wba\ 
we are uldn,-.n4 If a Provildml far 
tbat II 1.Deor11ot'ated In t1m Bill, I will 
have no obJecUon wbataoever. 

The Int queatlon II that then mut 
be a cadre of adjudicators or people on 
tbeN lndultrlal Dllputea Tribunall 
wbo ant trained 111d are completel7 
and fllll7 Nlzed of all tbe problem& 
that IDdllltrlal clllputes brine and bo1o 
they p created. That ii point num
ber one. It II not oaJy a Judicial mind 

·fbat matten. Thll II not a civil diJ-
pute. Thll II not • queltlon of pro
perty rl1ht1. It II a n- a,benomenon 
that II arlllnc out o1 tbe IOCla1 cban,rm 
that are taklnl place due to lnduatrial
llatlon wblch requlrn apeclal under
ltand.lns. Therefore, a new cadre of 
mqlltratn have to be tnlned. or 
people of judicial mlndl bave to be 
ll*laD7 trained It pl'09lllon to that 
eflect bad been Incorporated b7 tlle 
Bill I would have welcomed It. All 
It stand.I toda7, the mere fact tbat tbe 
Appellate Tribunal 11 pusln1 olf a Nll"· 
taln amount. of ltl �k a1aln back 
to the lndultrial Tribunal i, not IOIDI 
to 1lve you tbet speed which you are 
hoplns for. 

Our experience b .. been Ud.l, and 
I WIil tell 70u ver7 franklJ', tbat It 
II an unequal lllbt tbat. II taklns place 
between the emploJer and tbe em
plo:,w. TIie employwra can brlnl the 
bla,-t, la'W71ft on tbelr llde. Tbe 
ffllPIOfN ba1 not sot tbat car,aclt7. 
and It II an unequal lllbt. The matter 
11 adJoumed from Ume to time and 
our experience bu been that a dispute 
IOffl.U- pm on for four, llve, lllx 
or N9en 79an and, whether it II the 
Intention of the Industrial Trlbunal 
to do IO Gr not: tbls pro1onaed lnded• 
alon ftnancially rulnl even tbe most 
powerful workers' un!on and therefore 
110bod:, II wlWq to have recoune to 
It. 
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The problem .la this. I do not say: 
abolish the Industrial Appellate Tri
bunal. You sa:, it .la not on the cards 
he=e. All right, I will accept it. But 
the amendment that ;you are brlnginl 
forward must be so pro,ressive and 
in practice must produce such results 
that it is worthwhile accepting the 
amendment. I resret to say that it ls 
not so. There are two things that I 
would like to have. If :,ou want this 
amendment to work, we should have 
a special cadre of people, not merely 
High Court Judges or two gentlemen 
from here and three gentlemen from 
there, but specially trained men with 
full knowledg� and if the Indust.rial 
Tribunal has 1ot such men, the Appel
late Tribunal is totally unnecessar:,. 
That is m:, contention. The second 
argument that I bring forward is that 
:,ou should not have law:,ers cominl 
into the Industrial Tl.-ibunal to ar,ue. 

Mr. CJwrman: Ma:, I just brinl[ to 
the notice of the hon. Member that I 
raised an objection when Shrl Trlpa
thi was speaking on the Bill but I 
allowed him full latitude to have his 
sa:,. Now, the hon. Member ls com
ing to the constitution and the com
position of the Appellate Tribunal 
which is the subject matter of section 
5 of the Act. We are not llfflendlni 
section 5 of the Act. We are not 
on section 5. And he is further talk· 
Ing about law:,era etc. That also ls 
covered b;y section .23 of the Industrial 
Disputes (Appellate Tribunal) Act. 
Lawyers are not allowed P.xcept with 
the consent of both the parties. The 
Act has been amended alread:, so far 
as this is concerned. In regard to 
both tbeae matters, so far as the pre
sent Bill is concerned, it has got ab
llO!u&eb' no concern with both lheae 
things. I am very sorry therefore • . 

Dr. JU8DOl'J'a: I full:, agree with 
:,ou, but I am telling you this tbat 
unless we can bring in certain power
ful amendments . . . . . . 

Mr. Chalrmall: The Hen. Member 
is entitled to bring his own Bill relat
ing to the constitution of the Appellate 
Tribunal. 

Dr. J� If l'OU permit me, l 
shall most certainl;y do so. I am on17 
pointinl out that this amendment b7 
itself is equal to zero. 

-it a-o a-o ffl'llt ci'qr � 
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hnrr t, � q mn nn'i'tl i � t 
arflf 111 '""5f '11 f fl!; '9' l'r1f lliT q 11'i'R 
q q.t l?'1lli � ffll' r.r 11'111' ..,. 
q lfil in '"1 "1ff' fl!; l?'1lli q;;w qt 
� - 'rff t -ffl :nr �  w 
� rn · � � llif 1?'111i  

� ffll' ll'r-lT lllf f I ffl -ffl 'If'{' 
"' irM at' tll' � ., 1fiTfftntt 1Rl1" wt 
rvt aft ffl � l!I  ir-M i  � lli't 
� fq;, � gl;t � aft I '1ft ift., 

. if' '11 � afTf fl!; � � • 8PR 
� � 1lln' � "' 111! ,--.-.. 
9'IT<IT � � .. 'If{' , .... ti.; ffl 
hn! � · llif � -mt ll'T"1 � 
f I � .ft, ii'° tvqf {'lAT it � 
'll1lllT i; fl!; llr,W � at � ... t. 
.rt Jlllf?n ttft f. ;m � • � 
f. an't vm � m l!l � �
� lliT ffll' ffl 'll't O'ff lhft f I .W., 
� � � � f . .rt t. m , 
� gt � f I ii'° llill tl'IIRIT iC; ti.; {V 
iffir � � l!l � � �  

arr 'lrf f. fr-t � ilkt.r re:! ft '"! t, 
q � #t ffll' ;q'f tit ti& � �  
q-1' q "'° ;i"ff lt� aft I f1i f'in! ifk 
V1N'ffl ( t. ·�· -ffl ".auW4o\l" 
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� � 1R � gr rgr f 1 q  
.rt �  'li1' � 'Al' � TT1(T  t � 
� m � � �  ... � t am  
� � ffl � lfi � �  
ta, 'il'W ;ff 11 f I ,rt � 1lNI 7T1IT lt1' .Rm 
ilJR � '1<1fiT � � {'If f I {'II' 

� � � � � . q ;;rt  
� � .rr t'll' f q ¥;B n � �  
f ll1Ti fn "l � � � gt �  I 
rnrr qt � 'll't f t. lfflf � 
!lit IAm ,fR � irn'n � � 
1llml" -ii' � ffl inl'ffl' l6T "'" in � I 
;nirnr nr 1fRf 'lfi' f P¥ fll' m ¥T � 
� � t. � '{C � l'1  
h•1•1.fi111:1 gl- �. � � � 
!lit � � �. � � � lff  
� � � t. it �  1ll ""' Q51  
i!IN8' tr ffl lilnlT 1'iT 1W ff I wift {'II' 

anTf ... ffl f I 
mar it mar -it � � lliT trt't¥T � � , � � �  
��·�- � , . � 
trr � #t � � f l � � 
f\f.\l w;tf � ;J'{f in tl'1'i'ffl I � 

!ffll' ff � ,,ll'nnhmf f :m r,mi' 
� � in � , l � f<l'"'T " 
;rtr llfil � 1 m ar wt � � 
m � .;r-it tt1 � 31181' 1i1lnr um t. 
� ffllllr tr -it � � � 
am t nif' � 1'iT wt � lfflT t 
IR � lfiT � gTaT f l � nf 
l!1f'I' ii' 1flliT ,, :m ,� IR � lliT � 

� 7\11'1' f � tfwr � lr,lt'ff � 

PIii � ,., ...... if' � arh � 
111 � • m v lliTlnr t 8'l!r 
317" t/ar ;rrt tmT wt .rir amm � 
� t,ft wt nllit � ffl Ill � ;arN 

� � ffl'N, ""1 ? � � nl#' 
� � 1IRll;1I' ttait ffl � ;anti" � 

� � l 'Q ffl l(W � � lffll'  

� t. n llllt � hn  111 - �  

lA' '3'ffl t'a' � � I � Qt �  
� f lff ffl' � � lliT"l'I .-nTI I 

� , � ath � lll � lliT  
1'RT "1if1I" • imilT f. F- � lliT Q'iff 
� f I 31Tl'Hll"llill fl!' � 1'iT � i 
""'" f1I' innt 1'iT "" rn ., � 
IIIT1'ft ffl q � tw lln � I 

fl!' 11N q-ut � lf'ift � � m 
1'iT tw m •  � 11'il l'inr l'lli f ifl' �  
� � ,m � ., � � � ( 1 
" � · � ffl ffl f  tit 
� ffl � 1'il ffl f  :m 
� ,rq;r � � f T-!" n ltif  
ri q 1Pl'ift II\ ri Ji' 1111' � f' I "'-r 
�. � imr m ;rtf um t. m 
"'1f 1'iT � lfi lW tr ql ffif nffl I 
� 1'il � :m � ;;t.ri' l'ir.i- lfi'l , 
- f. irtad' � in lffl71IR ., � 1'iT 
� m t , tin 111 int t U'llnl'l' f p.,  
" � :m � , � � ffl' �  
<l't m � lfiT � lll � il' mr  � 
:m � 'li1' ff ffl ffl hn "1 f('f' I 
� ifl' """'1' ( p., f1I' � if' fV 
'11'1111'1 'li1' � """' � � ... intw. 
:m � 'liT � � • rn wiwl  
ffl � ,m ffl � • qt .rr-t 
ffl 'li1' ff � ip:r;ft II\ � if' ffllT wiwf I 
1N � 16 ¥'1•Uhqt ii' lfiTII' � f I 

1N ifllfr t t. qt " 1'iTf � n;rr 
� m � tr ;mn- f wt  ;,nl'llil' 

ff �  n if' ol'1T1T f 1  � ,m !'lfilft 
� tr t/ar ;q'f t I � t/ar t.'1ff 
� wift wit� "'�.� 
.'t 'IIT1T !Irr-� � � I 

111' ffff f t. q,hfe � .t ann 
� lllt � '11 � "1'lf 1"ff f I 

. . ..  : � � !ff qt ,  

• 3IR"O 3IR"O - : � ., 
� � wt qlft f tll p  � 
� !ff t'ffll;w arm1' 'ff tnh � 
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f'1Sr wt , �  .. .t .. f "9  
ww tw .,,_ tra,nr � tnh t 
f.-..1' Wllf I 1fl ft'\WM at � .,  
� alllff f ffl if* Wlr1'l'1ff ( hi 
� .. "1 IIIIPI' H I .,,. .... ""' 
( hi q lffll' WI � n � '11' 
"" ., "' - � ... ...  llr 
t.w ln'Mt ffl "' IIIPl;'f tn.faft tn,t 
"""" nn .rt WI It n .rt f1ffff ff 
"""'" """" ..,  .t. q n  I " '" -'  

11r nt. m t ,  
� If " ffl • "" ffl .. ""' 

.. ""' � .. Vllflt ... ,... f "" ""' .,,. � . " "" ""' � 
� ( 1  
· Ari P. C • ._ (Manbbum North) :  
1 rl• to aupport thJa aw wbJeb Neb 
to UIIIDd the lndllltrlal Dlaputet 
(Appellate Tribunal) Act. TIie Bill 
bu • UmJted acope, no doubt. but I 
am aura that It will Nrve tJle purpoN 
for which It bu been brou&bt. nunel7 
to qulckan the admlnlatratlon of i
Uce. There baa been • pentatent com
pla.lnt .,a1nat thla Appellate Trlbuml 
both b7 the emplo79n and b7 the lab
ourara on the IJ'OUnd that It takH • 
lon1 time to declda 8ft7 ca• tbat II 
re!erred to It-whatever lb natu,
aometlmN month, and montba, and 
--.ietlmn :,un and 79u1. Tbla BIil. 
( un 111re, will help to avotcl that com• 
plaint 

Tllere bu � a1ao • eomplalnt 
tbat th ... trlbllllala and other m•dll· 
nertu that have been Introduced b1 
Govemmmt are uNINI and are .,alnat 
labour lntenata. and ao on and 1111 
forth. I do not qne with tbON 
vlewa. I think thNe trlbunala and 
i,•hw macblnmea are lnleparable fralll 
bll•K'ale lnduatrleL 

t P.M. 
In W011tem countrlu, wherever L"l· 

duatrtea haw developed, tb91 11.ve IOl, 
aide 111 Ilda, Ulla macblner7, One of 
- fttada bad Jul\ uld that \he N-

laUon between tbe -s>loJ'er IIDd the 
emplo:,ee II not lelalisUc. but realll
tlc. Tbat la rtlht. But In • b,ia-ac:ale 
induatry it la DO ioaar a cue betwem 
the employer and the emplo)'ee; it la 
• cue betwem the anploJ'eea' ._. 
datlcm backed b7 bil � of. 
wbom have come bere lllao-end u.e 
emplO)'el'I' federation 11Dd their bar
rtaten. laWJ>en and bil people. 'l'ber.
fore, in bll-acale industriea, the re
laUombip between the emplonr IIDd 
the emp101el, cllDDOl remain ao much 
,.._.1 U - WIIDt it � be; auto
matica.lb', the relation becomea lepl
ilt.lc, and I think tbll machlne17. the 
tribunal, and otber bodl.. to aeWe 
industrial clilputea, bu helped in OW' 
countr7 a1IO • lood deal 1o brllll 
about Industrial peace. 

About tbe 7ear 1N7, if m,r friendl 
remember, there ,.,_ ltrikea and 
Yialence and 10 maQ" other tbm• 
Ill.I over India from Cllle ad to the 
o:her. In bl1 indllllrial a!'NI, tbe 
violence wu more, that la to IQ', in 
Bomba1, Calcutta and ID on. But 
thla macbiner7 hu helped to briDI 
down thoae conditions to normalq. 
Labouren bave become Ieaal-mindecl. 
The)' approach the tribunal and other 
concWaUon machine17 and tbe:r saw 
up the ida of commit� ui1 vio
lence. The emplonn allo r1W1ot ID 
much deprive the labourera ot. their 
real du-. when the,. IO to tbe Iecal 
offlcen, offlcen havma knowlqe of 
law, the Re1ional commialonen, con
clllaUon olllcen IIDd the trlb\111811. 
Thus, on the wbole. a pat improve
mttnt has bem eftectecl b1 the Gov
emmmit tbroUlb thla �ttJ"J'. 

So r... u thla Bill la concerned, It 
bu • bearin1 On the complaint of 
del.,., NI one of 1117 friends Aid. 
justice de1Q9d la J\llllce denied. On 
account of chanpd conditions 111 OW 
Ume an appellate tribunal s&vm its 
decbion, It ii of. DO u• •t that time. 
Tllat 11 • fact. Appellllfe tribunals 
take • IOlll time; but at the ume Umtt, 
If W9 ba119 lot the )UJNl'J' c.f ,olq 
fl'Dnl court to eourt, to the biped 
appellate trlbuul,, - muat a1lo lllft'w, 
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to • eertafn extent. We mun alao 
have got to spend. Ot course, the 
best thing is for the labourers and the 
employers to set.le disputes across the 
table without resort to the conciliation 
machinery or to the tribunal. Fallinl 
that, the two other courses are strike 
and violence or this machinery. On 
tbe whole, this madrlnery is much bet
ter in many respects. The only ques
tion now is that the industrial tribu
nals take a lon1 time to decide the 
case. This Bill is intended to help the 
tribunals to setUe the cases as early 
as possible. Therefore, the Bill is 
very welcome and ,I whole-heartedly 
support it. As regards those who have 
spoken outside the scope of the Bill, 
l hope they will have more opportuni
ii_es to speak on those matters later. 

SJirl DetJeswar Sarmah: I do not pro
pose to take the time of the House 
by reiterating what has already been 
stated. I will touch only on two points 
which are ancillary to this Bill. But 
before I do that, I welcome this Bill. 
I also say that lelislation in such a 
piecemeal way bas to be discouraged. 
It does not go far enough; it does not 
deal with many other urgent and im
portant points which are calling for 
treatment. 

FirsUy, the term, 'worker' has to be 
amended and expanded. By way of 
illustration, I would say that the doc
tors, particularly in tea plantations
they are not very big omcers-1hould 
le included with:n the term 'worker'. 
This subject has been dealt with by 
my friend, Shri K. P. Tripathi, and if 
I were to deal with this point, perhaps 
I would have to repeat every word of 
what be said. I endorse every word 
of wbRt be safi1. 

The other categories of worken 
who are to be included within the 
Trade Disputes Act are junior or 
senior asslstants whether technical or 
non-technical, in scientific and other 
organisations or institutions within a 
limit of salary. 

Mr. Chalrmall: I am afraid the hon. 
Member is traversing ground which 
is not covered I>)' the provisions of 
the BllL He is really 8Pl!llkinl OD 
matters wbkh are extraneoua. Re 

should reserve these remarks terr an
other ·occasion wben the question 
of the amendment of the Ir.dua
trial Disputes Act is taken up. That 
would be the proper time. I am maid 
it is not at all relevant to this Bill. 

Sbri Debeawar Sarmab: I bow down 
to the ruling of the Chair, and I per
fecUy appreciate all that is said. But 
when it is a question of amending the 
appellate tribunJ} machinery, within 
that legislation is also included tlie 
term 'worker'. That is the key and 
therefore, with your leave, I will just 
take two minlltes to illustrate what 
J am talking about. There is a sta
tio.."I. at Jorhat, T!>cklai experimental 
station. which carries on scientiftc ex
periments in respect of production and 
manufacture of tea. You will be inter
ested if I give a few figures-just a 
few only. There a Junior technic.1, or 
non-technical• man starts-he is often 
a graduate-on Rs. 60; an intermediate 
starts on Rs. 80:  and a senior, technical 
or non-technical man, who is usually 
an M.A. or M.Sc and sometimes a doc
tor, gets Rs. 1 00. But an officer starts · 
with Rs. 600. Would you believe It? An 
officer there gets round about Rs. 2220 . 
including all allowances to start with 
His basic pay ls Rs. 800, dearness Jl
lowance Rs. 250, servant allowance Rs. 
250. conveyance allowance Rs. 200, 
charge allowance Rs. 200. oversea,, 11.l
lowance Rs. 300. children allowance 

Rs. 50; then he gets a house which 11 a 
free, furnished beautiful building. fuel 
allowance of Rs. 70, entertainment al
lowance of Rs. 11.'0 and bun,rabw main
tenance allowance of Rs. 200. Sc, It 
comes to about 2220 per month. When 
the question Of ameliort1tlon of 
the condition of these Juni!>r, Inter· 
mediate and senior assistants who 
draw comparatively small amounts . 

comes, Sir, the top people governing 
this Institution. I mean the 'lock
lai Experimental Station, Cinnamara, 
would not care to reply to letters. They 

know that these juni:Jr, Intermediate 

and senior assistants are not �overed 

by the Trade Disputes Act. T�ng ad

vantage of this, the bumi sahibs sit

ting in Netaji Subhas Chandra Bose 
Road or Park Street would not reply 
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(Sbrt Dlbftwar 8unu) 
to 1etten uqin, upon betterment of 
the condlttona of tllele under-paid 
and Oftl'-WOl'ad amc... I plaid 
with the Oonrnment that lt 11 
Ume a comprehenalve piece of letlala· 
Uon wu broulht forward IDt'ludlnl 
tbeN ha� people witbta the 

deftnttlon of the term 'worker'. 

AlloGls pojat 11 tbla. ID Neb llate, 
UII Labour Appellate Trllnmal lboul4 
depute tbe!r lleflcb to talle up bNnlll 
of matter, art11111 In that llate, ror 
inlt.anee, the Labour Appellate Tri• 
bunal lleneb lhould aot take uo bur· 
In, In Caloutta. wbkb Is JD Wat llaD
lal of matter. or Appealt wblclt arlat 
In the Slate of Auam. I need hardlY 
UJ' that In be cue of appealt fnllD 
the State of Auam, bll campanl• call 
Nlld the!r ,.,._tatJna to Caleutta. 
but wlaat about the 1mall uniam, what 
about the worllenT It · 11 ntremel1 
a111111lve for small unions and tbe 
employNI In Auam to IO all the way 
ta Calcutta. 

Kr. Ollalnua: Tbe Appellate Trlbu· 
nal .:an hold their lltUnl wberevs 
the., lllle. The Chairman can so dlr
ect It. That 11 In MCIJon 8. so tbe 
power II alrffd7 there. 

llarl Delllawar laraall: But Iba Gov• 
ernment c:an very well luue • uaetw 
dlreetlve that the Appellate Tribunal 
Bench will alt within the State of 
Alaam wllen It tall:" up appeal, fron1 
Auun. 

11111 Ablll All: There are onq hi 
appealt pendln, from Allam. 

llarl Delleawu larmall: But mostl7 
tlley are poor people's appeala. 

llllrl ..,........,. (Penukonda) :  Sir, 
I am not a peraon very much aequaJllt
td wl\h lnduatrlal dl1putN or the 
workinc of the lndllltrlal Dl1putee AC\. 
But. nevertllelNI. I am only concern
ed with examlnln, the Intended amend• 
m•u u a la'W78r wbm compared witb 
the e:adltJnc pollUon of law and tbe 
poalUon th87 are lolnc to create. 

lndultrlal dlaput• are delarmlaable 
DOW by two kinda of trlbunall; the 
....., lnchamta1 dllP\ltaa under tbe 

Amendtneai Bm 

Jnduatrial Dllputea Act and certalD 
dllputN under tbe lllduatrla1 Dilputal 
(Appellate Tribunal) Act. Tbele are 
the two eate,orlel that are there. What 
Ill now sou,bt to amended ia the In· 
dultrlal Dllputes (Appellate Trtbun,ila) 
Aet. Bo far u the composition of tbe 
vibuull under the two cate1orles 111 
coacemed there II a sreat difference. 
The lnduatrial Diaputl!s Act 1ives the 
pmnn of appointment of thfte trtbu
nall to tbe appropriate autborlt:r, • 
lt II deftmd, and that apraprlate 
autborl:y COllllatl of tbe Centre u 
well u the a.taa. And, the penon
... of tbeae are paople wbo Ire Hip 
Court or Dlltrlct Court Judpa or IMIO
ple wllo are ell,tble to be appointed 
U IUC:h JWS,-. 

I must mention oae otber fact. Under 
the Industrial Dllpuwa Aet the tri
bunal c:an c:on1llt of one man alao. It 
ean be 11 1lnile member tribunal. When 
t: happen1 to be a llnale member trl• 
bunal the Individual or llnlle member 
must be a man Quall!ed to be err hav
lDI h•ld tbe otlke of Hlfh Court 
Judie or (ItUeTTUp&icm) -If it happens 
\o be a 1ln1le member 1111der the lndua
trlal Dlaput.M Act. than be must be a 
9111m wltb IIOl!le Judicial experience. 

lllr. Cllalnlu: He refen to aec:tlon 
T ol 1bfo hldustrlal DIIDuta Act. 'lbere 
ta anotber Nct.lan ln the ,\ppellata 
Tribunal Act also whlcb Rn tbrea 
qua11ftc:atloa1 are neceua17; bu � 
or II a Jud,a o1 the Hip Court, II 
quallfted for appolntmant etc."
c:lau.e II. 

Sltrl Bapa'fUllul: I lball Just Jn. 
vlte :,our attMl11oD to tbe Industrial 

Dispute, Act, action T, and sectiGD 5 
of the . . . 

lllr. Gatrw: Wbere 1t CODlllta ., 
one memb.r only. We bave IUl ID 
tbe Punjab IUdl trlbunala. 

11111'1 llaallaftUUt: I uy tbat a tri
bunal under tbe Industrial Dllputa 
Act can be • llnsle IDdlvld\lal and. 
It It bapJIIIII to lie a 11D11e member 
tribunal, tbe Individual muat � 
JudJdal QJlerience. In tile c- of a 
bench lbe Chairman will have to poe
.,. tlNN cauaWlcatlcma. Tbat la wlaat 
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( said. Therefore. the point I wu 
•uama was that the personnel al. tbe 
1.ribunal CODSista of a certain categor7 
of people ot judicial ezperience. It 
may be one or more than one. 
Under the Industrial Disputes 
:Appellate Tribunal) Act, it must 
1lway,s be a bench, more than one in
dividual. The Act also requires that 
a member of the appellate tribunal 
must be a person who ls a Hilb Court 
J1.-dae or competent to be one and to 
be appointed in consultaUon with the 
Supreme Court. That is what eldsts 
now. What the amendment propose1 
to do is to convert this tribunal into 
a •inale member tribunal and to in
d.ude in that tribunal not onl.7 people 
who are appointed under lhe Indu. 
trial Disputes (Appellate Tribunal) 
Act but also tribunals which an ap
pointed i.:nder the Industrial Dlaputea 
Act. -

Shri Abid All: For miscellBDeOUI 
applioationa 01!17. 

Sh.rl BacbaVIICharl: After all, in this 
amendment, we are concerned on]J' 
with miacellanoua applications which 
under the Appellate Tribunals Act 
were required to be considered ancl 
\11sposect of onJy by a tribunal which 
t• a bench consisting of persons ap
pointed under the APpellate Tribunals 
Act. I am prepared to concede that 
lbere must be some difference between 
major, disputes and those disputes that 
arise durine the pendency of a matter 
in appeal. Till now you wanted that 
these matters which are fairly impor
tant also to be disposed ot by compe
tent people, of the appellate tribunal 
which commanded the conftdence and 
the respect ot the clisputant.,. Now, 
7ou want to convert it into a leuer 
and more conveniently constituted body. 
I, for one, want to know why it waa 
not possible for the Government to 
appoint more trlblaiala and dispose of 
the pendinl matters, it the inte:1tlon 
was the earl7 "1apoaal of pend1q 
matters. Probably, the areument 
might 1be that it is not economic. That 
ls the only thing I can conceive of; 
because people of that Appellate Tri
bunal catel(Ol'J' cannot be had v-,. 

cheap. But it is not on)J' the q
t.on of cost that Is involved but it fa 
also the credit and the conftdence these, 
institutions command. To m::, mind. 
therefore, it Rel that the present BID 
really opens the possibility of the 
disputes beinl beard and disposed of 
by not very competent but inferior 
people and that is really a matter 
which requires to be considered. 

Another point that I wish to make 
In respect of this Bill Is this. nae 
tribunals under the Industrial Dia,. 
putes Act can also be appointed by th• 
States. When yau S8J' that a117 of 
these matters can be tr�rred b:, 
the Chairman of the Appellate Tri
bunal to any other tribunal or to n!IJ' 
ether single member tribunal appointed 
even under the Trade Disputes Act 
or under the Appellate Tribunals Act,. 
tht> question arises : can they a,�o be 
uanaterred to the tribunals which are 
appointed only by the States? But. 
surely, you have made a provision that 
they cannot be transferred to surh tri
bunals which are appointed only by 
the State and this Is contained in 23A 
( 1  ) (  c) . It is mentioned there that a 
transfer of the proceeding, whether 
pendlne before the Appellate Tribunal 
or himself or any member ma:, 
be made to any one of the Industrial 
tribunals speclfted for the disposal of 
such proceedlnes by the Central 
Government. There the restriction 
has been Impose-:! upon the kind 
of tribunal to which these matter·: 
may be transferred and that tribunal 
must be a tribunal which la speclfted 
tor the dispasal ot such proceedln111 by 
the Central Government. But does thS. 
mean that it refers to the tribunals ap. 
pointed under the Industrial Dlsoutn 
Act under the defined term 'appro

priate autherity', as In (a) (I) c,r 
does It also empower the Central 
Government to notify the people 
appointed under Ca) { ii) , because 
all that is required is that It must � 
notified by the Central Government? 
That Is one matter where ther• Is 
some c!oubt and it is to be cleared. It 
is easily possible to Include In it a 
large body ot people whom you mlpt 
call tribunala. 
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I allo aamlned the Act to ftnd 
c,ut whetur there wu IO much need 
lor Um lllftlW'e to be promulpted 
m an ordinance. To Ill)' mind, It 
loob It ui 1lmply tr,'tn, to make a 
mole a mountain. 1n fad, I liltefted 
10 the Mlnllter nadln1 out the 
fllUNI of c... pendlM dllpoa!. 
Thil pendeney may not tiave accu
mulated only durtn1 the period 
-when the Parliament wu not In 
HUion. It muat have been an aecu
mulation over a number of monthl 
and not a matter of a day or two. 
All of a 1udden )'OU wanted to 
promut1ate an ordinance and ner
el,e mraordlnary powen. H.,w 
many have you dl1poaed ot durln1 
1h11 one month and a half1 

llarl Allld All: J have 1ot the 
fl,ure,. 

11ar1 aa,lla't'Ullarl: It would 
appear that you muat have cleared 
crff aome UNan, but It loob to me 
that there wu no need to have re
coune to 1uch extraordinary powen 
•• l11Uln, an ordinance. Y07 want
ed to take the power of trander of a 
c11e _from one tribunal to another 
and even to a •Intl• member trlbu
na 1 al10. In fad, the old Act ltaelf 
ba1 all that power. The old Act 
slvea power to the Chairman to 
trUllfer a cue from one tribunal to 
another. All that you needed wu 
to amend Ille Act to ID-
dudft In the term 'tribwial' 
aln,le-member tribunal. That II 
•Jl that WU nq\llred and nothlnl 
1'ftore. If tllll 11.mDle amenclmeat •u 
oeerrled out, namel7, Ulat the tribunal 
1INd not neceuarllY be a banch and 
It m!iht al.lo be a alnlle Individual, 
the •hole thin, would have been 
aufflclant. That wu more approprl
•te and that wu Ule way In which 
the thlnl should have been appro
.ached, that LI, bJ' •u of an amend
ment rather than b:, an ordlDance. 
tollowed up by I� enaetmefttl. 

The other point that J wllb to wb
mlt ls this. There bu been IO much 

,of power liven under Ula Pl'CIP-1 
•mendment to the Cbalnnan. hll 

lla:reUGD ia liven to · the Olalmlan 
to live direetlom. If you want to tralll
fer -. of the aubeicUa17 Droceed.1111, 
from the Appellate Tribunal. wbicll 
la now a beach. to a 1m.ie member 
tribunal either under the As,pellate 
Tribunal Act or under the Induatrial 
Dlaputa Ad, what prevents a party 
from fearln1 that his cue in Allam 
may be tranderred to a tribunal In 
Travancore-CochiD? J do r.ot uy that 
IUCh I tblftll II to be eia>ected. Such 
allaUrd orders mav not t>e 'DUled. 

But 1Uppoain1 �tllat dla
cretlon t, ex.-elNd that � 
s,eople are found conatant)y dl1"Dutln1, 
une way ot teachlnir them a 'leuon II 
to uk them to lfO to a dlatlnt "Dlaee 
to aettle their dllll)llte--lf tueh an 
attitude 11 taken. theN II nothtn,r to 
PreYellt lt. The people of Aa.1m mlJ' be 
uked to have their dllDufel llltUed 
by the tribunal In Trav1ncore-Cochln. 

Slu1 Allld AU: Auam people ,,,m 
not 10 beyond Calcutta. 

8lllt ...... ftelllrl: That 11 :vour 
auurance to u,. Where doa the Act 
IIJ' 10? I am onJy 1Q'UIII that there 
11 the poaiblllty of 1uch ,,,himsical 
orden belnc luued and In that case 
the d.llPutanta must be prepared for 
It. Thou1h some of the subsidiary 
pl'Ol'ffdlllp ml1ht need to be dlapos
ed of expedltiouliJ', certalnl:,, Go191'A
"'�t eould hive made one lltUe 
amendment In the Act ltlelf u IUll'llt
ed by me rather tblD come llere after 
a bll ordinance bu been promullated. 

8llrl T. B. VIUal a.: I welcome 
tbl1 meuure to the extent that It 
llives relief and mlUota one of tbe 
many evlll ol tbe eompulsory arbi
tration machinery. Though Um 11 
nalJ' ID ammdmlnt of tvm sectiona, 
you lhOl&W -ber what damqe 
bu been done to the trade union move
mat durlnl thee :,ears. Tb- wu 
a ltrlke lutlns about 41 clan ID the 
Alaoelated Cement ComDIIIY ID Hyd
vabad. The issue wu refen'ed to the 
Jndllltrial Tribunal and tbll Tribunal 
«aid that th8J' should be paid ..... 
for the period ot this atrae of ... daya. 
Then, the emploJel'I took thP. matter 
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:o the Labour Appellate Tribunal a\ 
:Somba,y, but in the meantime what 
1appened was that the man .. ement 
>f the Associated Cement ComDllllY, a 
>owerful company, with a ven•eance . 
;aw to it that 200 militant warkers 
ivere discharaed on flimsy arounds. 
!'his happened in 1952 after the Indu-
1trial Tribunal award was &iven. 
l'hen the matter was taken up to the 
.abour Appellate Tribunal and at the 
:.Sbour Appellate Tribunal the whole 
1uestion would not come up for six 
,r eicht mon� So. the emplo:,ers 
,ould discharge these workers durinl 
his period. It took nearly one :,ear 
o dispose of the miscellaneous pro
:eedings. In the meantime much 
lama,e has been done to the· trade 
mion movement. This is what has 
1een resorted to b:, variouR emplo
·ers, unscrupuloua emplo:,en, b:, 
lismissing the union ofll.c:e bearers 
md militant workers on very 
rivolous char1es. Although there are 
he industrial standing orders. the 
!IJlployers know fully well that at 
east for one :,ear or more the cases 
vill not come up before the Tribunal. 
)n this point we received promise 
ession after session and very recent
Y there was some announcement in 
he papers that the Appellate Tribu-
1al will be abolished. But suddenly 
vhat we see is that only one or two 
ections, which are very l(ood in them
elves but cannot cure the evil which 
s inherent in this compulsory adjudi
·ation, are amended. I would draw 
•our attention to the statement of 
)bjects and Reasons, and to tlle words 
.herein "owing to the preoccuPa1.lon 
,f the Appellate Tribunal with its 
nore important work of hearing ap
,eais". Is this the only thin!!? The 
lela:, is Inherent in its very f\mction
ne. I have appeared, before the Tri. 
>UD81 and we know that the emplo
•ers, with their bla' law:,ers, come up 
,n some technical thinp-whether the 
rribunal that bas been constituted is 
egular or :lilt IIDd so �aicb taa 
O or 15 da:,s for bearm,, and then it Is 
1djourned to a future date and so on 
ind so forth. If they have been busy 
111d are not able to dillllOIP. Of mlsceJ
aneous petitions that have come up 

before them, what is the JIOllUan 
about the i.'Dportant cases which have 
come up bef•re .  the APDellate Tribu
nal? Has there been an expeditious 
disposal or not? It is neither this nor 
that. We know what is the cue with 
the Bank Award. It bas been there 
for seven years, without justice beinl 
done to the workers. We also know 
how many have suffered, how many 
cases have 1one to the Labour Appel
iate Tribunal and bow man:, have 
been reinstated. This &OIi cm. 
We were very &lad to .. 
that the PlaDDing Commission cir
culated R memorandu1n to uie mem
bers of the panel for labour wllo ad
vise the Planniq Commislion. In 
that It was clear!:, stated tbat In or
der to ful1ll the ta� that have 
been set apart under the Second Five 
Year Plan they are aoina to abollsb 
the Labour Appellate Tribunal. UDder 
these circumstances, tbb Bill amend
inc onl:, two sectiODS will not .ive tbl 
relief tbat :,ou exacU:, aim at. 

Then I come to the question of com
pulsory adjudicaUon. It was a war
time measure which was resorted to 
by the British Imperlalfsta and now 
we have aot the same thine thrUBt 
upon us even after seven years of Ind• 
pendence. After the socialistic pat
tern of society we exPeCted that there 
would be a ,toad number of labour 
legislations. We have l(Ot so mall,Y 
thine• to achieve Wider tbe Second 
Five Year Plan. How are these tar
aets loinl to be adlleved IUl1la JIIII 
ctve full protection to the workers? 
This compulsory adjudication wu belnl 
referred to by the previoul Labou� 
Minister Shrl V. V. Git I as a 'Police 
nan'. All these thin«& show that If 
tbe Government is rea]Jy serious of 
doinl anything they must take up 
the issue o: abolition of the Labour 
Appellate TribuDal aeri0Ull1'; utberw1al 
this is on!y tinkering with the prob
lem, this is only treating the symp
toms of !he disease and not t�e disease 
itself. 

Sllrt Ablll All: Sir, I am sorr:, to 
ftnd that there bu bNn comlderable 
misunderstanding about the aeope 
of the amendments which have bem 
proposed in the amendml Bill. It 
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I• I VeQ 91mple pl- of 'lepl1Uo,1 
ad a very Important one aleo. II:, 
hon. friend Bhrl R. R. Shutrl and aJeo 
other hon. friends crltJclMd the JNue 
of the ordinance. The reuon for tbe 
Ju\11 of the ordinance w11 11111. We 
were trybi1 to have IJINdJ &poaal 
of the 1ppe11I. l'rom I bncbft con
lllttn1 of I Jwl1• th1 number •• 
lncreued to I benches COIWIUIII of 
11 Judi•· We apected, about he-lb 
montha back, that the tncnue Jn the 
number of Judi• wouJ4 be baJllful 
not only to NCUR dilpau1 of a Jarp 
number of appea1I but aJlo of 1hlN 
1ppJlcationa limultaneoualy. But, 
unfortunalel7, we found tbat tbe work 
before the Appellate Tribunal wu 
1uch that In aoma CUii the, bad to 
form spacial banchae conai1Un1 of I 
JUdl.. and IOIM of the lppaail took 
un4ul)' Jon, tlm1. One 1ppea! took 
about 46 monlhl In which two Judpl 
ware 1twn1 and another QIIClaJ bench 
took about two montbl bavin, I 
Ju4le1. So, llndin1 that - did not 
make 1ubatanti1I pro,..._ throu,b 
that method, we thoupt of lauln, 
the ordinance ,ivm, power to the 
Chairman or the wbour Appellate 
Tribunal to refer the c ... to a alqla 
Judie when ha ma, not be bavin, 
any other work. Where there an 4 
Jud1n and I of them are alttln, Jn 
1paclal banch, one ma:, not have any 
work. tn that c- ha ma, attend to 
thNI mlaceJllMOUI appllcatlolll ud. 
limultanaoualy, wherever pollibla, 
thNa appUcationa ffllY' be rafernd to 
a lin,Je m1111ber tribunal appointed 
under tbe Induatrlal D1aputea Act by 
the Central Oovernmant. 

Shrl Ra1havachul wu hav1n1 -
euaplclon whath• thNa applicatlonl 
would ,o for d!lpoaal to the trtbwlala 
appointecl by the ata• That will 
not happan. Tllare la DO llltantioll of 
rafvrlnl th .. CUii to the Sta'9 Trl
bunall. We are thlnkinl of havm, 
another Central Tribunal for the IOI.Ith 
and, U a matter of fact. we ba'9f' 
requuted the Qovenunant of Travan
aore-Cochlll to apare one or their 
judpa to be appointed by die 
Central Ooftfflment to dilpoae 
et the cuee from the IICIUth 

within Glree or four ·monthl, if 
po11lbJe. There woulcl not be IIDY 
poulbHlt, or retemn, cues from 
Aaam to a dlatant place or from the 
aouth to thll place becauae we have 
already luued imtnlctionl to the Ap
pellate Tribunall lllo tbat u far u 
po11lble they ahould try to hold tbe 
bench In the variow parta of the 
country wherever lar1er number of 
appaail are to be clilpo,ed of. Of 
eoune, they cannot IO for one or two 
appeal, uni... theae are very impor
unt onea u it happened In the cue of 
Naa,ur. To attend to an Important 
appeal wblch took a few weekl the 
appeal bench from Bombay had to 10 
to Naa,ur. A1ao, our mile member 
tribunal from Dhanbed IClel to Delhi 
and then 1oee to another place also 
wherever the number of auch c .... 
JUIWI• 1oln1 to tbele P1acel. 

Thea I come to compulaory adjudi
cation. Whenever there la a d!lcua-
1lon with reprd to thia item al� 
Government la mticllecl for refemn, 
matten to adjudication under com
pulalon. Some time back we bad 
collected Information with reprd 
to tllll and, perhapa. that was placed 
on the Tabla of the Ho111e lllo in 
reference to some queatl.on, which 
lbow9d that more than 99 per cent. of 
th- adjudication references are on 
the reque.t of the workers' union. I 
have not 1ot the ftgurea here with re
lard to the appeala, but, If IIIJ' recol
lection is rilbt. the larpr number of 
appeals are allO filed b7 the workers. 

Certaln1Y, " »- e111t. or u.. adludl· 
cations are made on the applications 
from wonen. Then, where ia the 
room for thll charp that tbere Is 
COIDJIWIOIT adjudication by the Gov
emmaat? On the other hand, workers 
haft complained that aome of their 
c- are not referred to adjudi
cation. OI course, wherever we tlnd 
that the damaada do not Ju""7 refe. 
rence to adjudication and the demands 
an auch that they will not aucceed, 
we do not refer them to a41Ucllcatioa. 
Otberwtae_ U I Bild. 99 1181' CID\. al 
t� cu. IN! referred to acljucllcatloa 
on the applications of the woran. 
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With retard to the char,e that works 
committees have t-een abolllbed, I 
have never heard of this before. We 
have not abolished any worlm com-

, mittee . We want, not onl7 tbroulh 
worlm -committees but a1ao throup 
unions and ne,otiatlom, the empl�en 
and workers ahould get together and 
settle their differences . We ahould not 
cmne in the picture at all. 'l'bat ii 
what we intend. We should be away 
or should be helpful to brinl them 
together. U it ii not pouible to 1et 
them together like that then there 
la the adjuc:Ucation machiner:,' allowed 
under this Act and recoune ii taken 
to it. Therefore, the char1e which my 
hon .  friend Shri R. R. Shastri made 
against us is entirely misplaced and 
mlaconcelved. 

About the enactment which bu been 
brought here, the criticism ii that, 
perhapa, we are trying to set away 
from the promise, that we have been 
living, to bring' In a larpr amending 
Bill. That stands . But, u I have a-

. plained earlier, the nec:euity for 
brinstn, ttm small piece of lelialatl.on 
before the Parliament wu tbme. It · 
la not to hoodwink that prcJIDWI or to 
get lnftuenced by the emplc,yen a 
another hon. Member has tried to 
su11eist. There ii no quelltion of any 
inftuence. Of course, the workers have 
a right to make repnmentatlom, 
and meet ua and try to penuade us. 
Every ll'OUP bu that right. But ft ii 
very unfair to suggest that they have 
been able to .inftuence us to the eztent 
that we have pven up the idea of 
bringing the Bill to amend the Indus
trial Dlaputes Act wtth reprd to the 
amendments which are comldered 
neceaary_ and which have been accept.. 
ed in the Standin, Labour Committee 
and at the sittlnp of the various sub
committees. I hope that it would be 
pouible to brin1 that amendln1 BUI, 
o r at leut to Introduce lt, durbal the 
present session of Parliament Haelf. I 
hope it would be poulble. 

About the abolition of the Appellate 
Trlbunala also, the fear of IDJ' friend 
Sbri X. P. Tripathl, I IDQ' submit, ta 
entirely misplaced . 

Amendment Bill 
With regard to the doctors or the 

medical practitlonen, I do not think 
it would be pouible to c1uaify them 
as worken . 

With these words, I request that 
the motion for comideraticm ma:, be 
paued . 

Mr. Cbalrman: The quaation ii: 

"That the Bill to amend tbe In
dustrial Disputes (Appellate Tri
bunal) Act. 1850, be taken into 
consideration ." 

The motion 1011a adopted. 

Claue Z- (lnaertion of new aection 
. 23A etc.) 

Sbrl � CIWfa1e: I bel to 
move: 

Page 2, a.ftff line 4, a.dd: 
"Provided that in all cues of 

disposal of proceedlno UDda' 111b
clauaea (a), (b) , (c) and (d) � 
per hearinl ahould be made .in the 
presence of repreaentatlvea of both 
parties." 

I have ahead:,' u:pl.ained the pmpoee 
of my amendment in the coUIN of my 
speech. The question ii, aectlou D 
of the Industrial Disputes (Appellate 
Tribunal) Act doea not expNlllllY � 
down this provision, and therefore, I 
think this provlaion ahould be made. 
Otherwise, there may be cues where 
no hearing may take place, 

Mr. Cbalrman: Amendment moved . 

Pa,e 2, a.ft.er &e 4, add :  

"Ptovided that In all cases of 
dlaposal of � .IIDdar mb
claUNS (a),  (b), :(c) and (d' pm. 
per beartQI ahould be made ID tlMt 
preaence of representatives of both 
putta.• 

8brl A.bid All: Tbe pr� 
under thia Act are aovcmd by tbe 
Code of Ctril Procedure, 1101. Ndlon 
8, of that Act. Therefore, thare la DO 
question of an u pane dac:laloa . Up to 
thia time, I have never heard that the 
Labour Appellate Tribuna: baa nv 
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dlspoatld of any cue •� pan,. There
fore, there 1, no room tor accepunce 
of this amendment. I requat the 
HoUN to nject the ameadmfflt if the 
hon. llemtler doa not wHhdraw ii. 

llr, CIWrman: Does tbe bon. Mnl• 
ber withdraw the 11nendmen&? 

llu1 � �: Y-. I bes 
... ve to wltbdraW It. 

n, afflffldfMft& u,a,, bl/ leaw, 
wl&hdnum. 

llr, OlulllrmM: Tba q'UIIUoa ii: 
"1'118' elauN I It.and l)lrt of tlia 

Blll." 

TIit motioll 1Na �d. 

Cla1'N 1 -, oddtd ro u., aw. 
Cla1&11 a, e&au11 1,  ,,., .Enaedtlg For

mula afld Ill, Tic&, '°"'' adbci co di• . 
am. 

11111 Allld All: I be1 to move: 

'That I.be Blll be puatd." 
1ft. Qlallmla: Motion 1110ftd: 

"Tbat die Bill be puaed." 
1111'1 llqllaftlll&lt: I wilh to point 

out ju1t one dUllC\llty. It .la ln napect 
of the lan1u11• of the A.et, u It b, 
and alto when taken alon1 with 1h• 
amendmentl propoMCl by Qovvmnlllt. 
U you J111t teter to aeetlon II of the 
principal Aet, JOU will 1lnd the fol· 
lowln1 provll!on: 

"Th• Appellate Tribunal llhell 
decide the �mplalnt II lr It -re 
an appeal pendlnl before it, ln 
aeeorclanee with 1h• pro'rilionl of 
WI Aet and ahell proDllllllC9 and 
decide" and eo on. 

Apln, aecUon I of tbt prlndpal 
A.et iaya: 

"It shall decide u lt It .la • 
appeal." 

J'llnber, it -,.: 
" • • • .  i\  mlllt be nfernd to the 

Benebea only." 

That Is bow aeetton I ,..., In tbla 
new amendlMDl-cl•- IIA-lllen 

ii no merenee to aection a or ·  even 
to Met.Ion 23, but simply it aays:-

"Where any proceed.inc under 
aec:tion 22 or ,eetion 21 .la pendiDc 
before the Appellate Tribunal." 

and so on. 

Th111, there ii likely to be 1m11e in
eonsllteney between one portion of the 
Aet and the other. I only brm, it 
to the notice of the KiDilter. Poui· 
bly It would bue been much better 
for h1m also to amend aection 23 of 
t.he prinelpal Aet and then omit: "u 
lf It were an appeal pend.ins before 

• ;t ." It mllht be better to retain: "In 
aeeordanee with tbe ]lrOViaiODI of 
1ec:tJon 23A". That wOllld have im
proved matten and made tbe provi-
1lom very elear rather tbaa permit a 
mlleonatnletion and � clil
putee. 

m.rt D. C. 8llarma (HoebJarpur) : 
Thi! c:onnolatlon of the word "worker" 
bu become ao wide that any lepla
tlon altecUnl the worker, has to be 
aerutiniled from 1a many anales. J1111t 
now, an hem. M111nber Mid that the 
doctora of tea plantaiiom wanted to 
be eluaUled u worken. It - also 
•ld that aenior &S&iltanta ud tecbni· 
cal ualatantl lhollld be cJuailled u 
worluin. I may submit, in all hwni-
11\y, that even the membera of the 
proleuion to which I belcmc all my 
life, wul to be clMaillecl u worluin. 

llr. Cllalnua: Order, order. It ii 
exactly and ablolute]J irrelevant so 
far as this BW ia c:o� I do not 
widentand how it can be relevut 
even at tbil stap, It cannot be re
ferred to. 

Dlt D, C. Duma: I thoupt that 
it wowcl be relevant, while ,1vma the 
becqrolllld and while referriq to 
the apeteb• that have been made. 

Mr, Cllabaaa: Tile point II that jf 
the hon. Member thinks that It is re

leftat aamellolr, .. malt .... to 
so- rule or to aome p.«1 tnrts of 
tbb Boua The boa.Member's refe. 
renee in tbil conDeetioD to aDOtlaer 



_ ... li!a.� � �t ��-!tblrd � ata,e, if � baD.. .. -
ber wuta to rater�to ID . --."* 
new .matw .... ·Tbfa'·llu nothma" to do 
with tha :am. 

. lliif ».· c . .....  : l was only re
fatluf"W •wn •hoJr.·-Member'1�speecb. 
1 w· ut�' fo any ·mrw tbfq. 

-11r. -C11a1nau: Order, order. A mer� 
.� •. fQ .. A apeec:b W� DOt make 
-im·l,Xdnt 'n!nant. If tha boa. Kem-

::Z:�t2nnwfi".n� =: 
Otherwise, I would take It that he hu 

�-to aay. 

DIii D. C. ·1111anaa: 1 tboqbt I WU 
--�witted 1u 1llake my auaeltions. I 

wia- aolnc to iay that alnce the con
notation of tbe word ''work.er" had 
been atanded . . . .  

- ···��'.Order, order. I have �lread:,. ·nled .  that IO far aa the dllft
nltfon of the ·word' ''worker" la con
cerned. IDJ' d1ac:ualon re1ardinc that 
will be ·abeolutely Irrelevant at thil 
stqe. The hon. M•mber .ls only re
peatfq what he aid. 

SIL.oat D. C. Shanaa: While makin1 
· tba:�� cine cannot be u preciae and 
· ezact· ;..-- -pemapa 'Suclid WU. If a 
Member ' lias to proceed . . . .  

llr. Cbalrmaa: The hon. Member 
neecl not upatiate on the rules of 
apeech. I only apect he will be re
le,,ant. If he wants to make some 
maeatiom IO far U the third .readiq 
of the BW la concerned. I will allow 
him. '·Otherwise, I' 'Will not allow hiE 
to JP«U. 
. l)ad D. C. Sharma: What I be11 to 

911bmic hi thia. · r welcome thts-·Bnt-I  
walcoma thJa Bill because if tries to 
reduce the clelaya of jus�ce to which 

.:reference bu been made 1n the State-
ment of Objects and Reasons. 
(Laughter). --· . 

·-=· . : �:'J • •  ·.-- :· 1.· 

Mr.- Claairman: · I' ·would request hon. 
. Members -not -tv-iaup. -· It...- not a 
matter for · 1£u1hter at all. The hon. 

· Member la· inaldnc a· speech. We 
should all hear ft nrlouab'. 
209 -LSI>-5. 

8111'1 D. c, . ........  ,:a1c1. tllat .. 
purpc;11e of, tbe ·BtlJ Is to aab1e judfce 

-����-,�� 
'l'heNfore, I hope that the bon. � 
ter .,maid J,iirinc � IIOJDt � •• 
a later date 1u. whiclr t.1ut procedure 
would be "limplfflect aid Jutte. � 
cheaper act aJao tbat tmtbaz,'.., 
would be reduced. With tbaN wudl, 
I welcome thla Bill. 

111d Aldd .&II: Wkh n,ard tD tbe 
d1tllcultlea ,omted out bf tbe IMm . 
Member from the South, I submtt lrat 
accordin1 to aec:tion 8 ot tbe �
late Tribunal Act, uch Bench lball 
consist of not lea than two membar&. 
The amendin1 Bill propoais that iO i.i' 
u � 22 Uld. U u. cOIICll'!llelL 
theae relate to miacellaneoua RM»�
tiona and tb.,. cu be dllpollld by__ • 
alqle judp. Notbfil1 man la fDtllldeii? . .  
to be done � .  tu aaw,cUn1 lllq.. · "' -

. Sbrl llloldaddln (Hyden� City) : 
May I know how many cues 'have boa 
c111poaec1 of under NCtiaD u,..J ·�. 
Deputy Minister .Jll'Olllilad to " 
information on that point. 

Sbrl AbJd All: I thoupt we 'ftOallf 
be continUUII the debata on thla BIii . 
tomorrow also. Otherwlae 1 woald 
have dealt with it. 

Mr. Cbalrman: The question Ja: 
"Tbat the Bill be .....s.. 

The motion too.a Adopted, 

COMP.ANil'.S BILL 

llr. Cbalrman: The 1'iDanc:e- lllDia- · 
ter. 

.An Boa. Member: Only , few 
minutes are 1eft. He may be,tza to
morrow. 

:Mr. CbalnDaa: I have no objeetlan. 

n'.' ••• ,,, .. ., l'blalloe (8111'1 c,. ... 
Deabmaldl) : I should lib to IDOft tbe 
motion today and mab tte IPNCh 
tomorrow. 




